CENTRAL ADMINISTRATIVE TRIBUNAL j
CALCUTTA BENCH

No. OA 350/1076/2017 Date of order : 23.2.2018

Present: Hon’ble Ms. Manjula Das, Judicial Member
Hon’ble Dr. Nandita Chatterjee, Administrative Member
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~ Working as Dy. Director,

. Khadi & Village Industries Commission,
“Presently posted at Agartala

Permanent resident of
108/8 Manicktala Main Road
Flat No. H/60
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4. The Dy. Chief Executive Officer,
(North East Zone)
The Khadi & Village Industries Commission,
Rupnagar, Guwahati, Assam,
Pin - 781032.

5. The State Director,
Khadi & Village Commission,
33 Chittaranjan Avenue,
Kolkata — 700012.

...RESPONDENTS.



For the applicant : Mr.B.Bhusan, counsel

For the respondents: Mr.R.Haldar, counsel

O R D E R (ORAL)

Per Ms. Manjula Das, Judicial Member

Mr.B.Bhusan, 1d. Counsel appeared for the applicant and Mr.R.Haldar,

ld. Counsel appeared for the respondents.

2. By making this OA the applicant has approached this Tribunal under

Section 19 of the Administrative Tribunals Act, 1985 seeking the following
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Rs.5400/-. Due to withdrawal of tEe MACP benefits, the respondents issued

the letter to the applicant for recovery of Rs.2,23,920/-. The applicant preferred

representations on 20.7.2016 and 8.8.2016 and further restored his prayer on
7.2.2017. On 17.4.2017 the applicant has received a letter issued by the
respondents that the file has been referred to post audit section for re-fixation
of the pay and decision shall be communicated later. Since these

representations yielded no result, hence the applicant has approached this

Tribunal in the present OA.




4. We have heard both the ld: Counsels and perused the pleadings fand

materials placed before us.

S.  After hearing both the ld. Counsels and perusing the pleadings we think

it fit to remand back the matter to the department concerned to take a correct

decision regarding re-fixation of the pay of the applicant. We further direct_" the

respondent authorities to consider and dispose of the representation prefelrred

v ' |
by the applicant dated 17.4.2017 within a period of 2 months from the date of

receipt of the copy of this order. The decision so arrived shall be reasoned:

speaking one and communicated to, the applicant forthwith.
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